FIR No. :31/2017
PS: DCRS

STATE v. Karan @ Twincle @ Hukum Singh
U/S: 302/201/34 IPC

30.06.2020.
Present:  Sh. Manoj Garg, Addl. PP for the State through VC.

Mr. J.S. Mishra, learned LAC for applicant /
accused.

Fresh application for bail u/s 439 Cr.PC seeking
interim bail on behalf of applicant / accused through counsel is
filed. Be checked and registered.

It is not mentioned in such application that earlier
his interim bail application was already dismissed as far as
relaxed criteria dated 18/05/2020 given by the Hon'ble High
Court is concerned.

As such, it is stated that now application is moved
on merit. The same is noted. Issue notice to IO for filing of reply.

Put up for reply, arguments and orders with file for

04/07/2020.

J-04/Central/THC
0.06.2020
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BAIL APPLICATION

FIR No. : 97/2012

PS: Prasad Nagar

STATE v. Ram Gopal

U/s: 302,201,120B,419,420,471 IPC

30.06.2020.

Present:  Sh. Manoj Garg,Ld. Addl. PP for the State
through VC.
Sh. Kunal Manav, Ld. Counsel for accused/
applicant through VC.

1. Observations given by Hon'ble High Court of Delhi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case tilled as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon'ble
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23,03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time including on
28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020, 18.05.2020
and 20.06.2020 from Hon'ble High Court as a result of various
meetings of Delhi State Legal Services Authority. Accordingly ,
present application is taken up.

2. Reply filed by 10.

3. As per such reply inter alia there is no other criminal
case as per record against the present accused.

4. Reply not received from Jail Superintendent.

B, Further (in view of direction by Hon'ble HC ), Jall

Superintendent concerned to file:

fi) Copy of custody warrant of present accused;

FiR bio. : 917012 F%. Pissad Magar, STATE v. Ram Gopsl U/S: 302,201,1208,419,420 471 IPC
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(i) A certificate regarding good conduct, if any, of the

accused during his custody period so far.

6. As such, issue notice to the Jail Superintendent
accordingly.
7. Counsel for accused is advised to collect the

order online through electronic mode.
8. Put up for report, arguments and further

appropriate orders on 04.07.2020 through VC. _

(Naveen’ Kumar Kashyap)
SJ-04/Central/THC
30.06.2020

FIR No.  §7:2012,P8: Prasad Nagar, STATE v. Ram Gopal U/S: 302.201,1208.413,420,4T1 IC

AN
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BAIL APPLICATION

FIR No. : 518/2016
PS: Sarai Rohilla

STATE v. Aryan Dass @Bhagidar Dass
U/S: 302 IPC

30.06.2020.

Present:  Sh. Manoj Garg,Ld. Addi. PP for the State
through VC.
Sh. Dalip Mishra, Ld. Counsel for applicant/accused
through VC.

1. Observations given by Hon'ble High Court of Delhi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon'ble
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisoiy Protocol dated 30.03.2020
have been issued by Ld. Districi & Sessions Judge (HQ) read
with other directions received from time to time including on
28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020, 18.05.2020
and 20.06.2020 from Hon'ble High Court as a result of various
meetings of Delhi State Legal Services Authority. Accordingly ,

present application is taken up.

2. Report filed by 10. But it is not filed in terms of
directions of Hon'ble High Court dated 18.05:2020.

8 Submissions heard through electronic mode.

4. In view of direction by Hon'ble High Court, IO/SHO
to file :

()  Report about Previcus conviction, if any, of
present accused/Applicant

(i) Further, (in view of direction by Hon'ble HC), a

FIR No. : 518/2015,PS. Saral Rohilla, STATE v. Aryan Dass @Bhagidar Dass,UiS: 302 IPC
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report that present accused is not involved, in any other case;
iii)  Date, since when accused is in JC in present case:
iv)  What are all the Offences under IPC or other law,
which are alleged against present accused in present case .
V) Details i.e. date of order, outcome(whether interim
bail allowed or dismissed) and name of such learned court, of

the last interim bail application,if any, moved by the present

accused.
3. As such, issue notice of present application to the
10/ SHO .
6. Further (in view of direction by Hon'ble HC ), Jail

Superintendent concerned to file:

(i) Copy of custody warrant of present accused;

(ii) A certificate regarding good conduct, it any, of the
accused during his custody period so far.

[ As such, issue notice to the IO/SHO as well as Jail
Superintendent accordingly.

8. Counsel for accused is advised to collect the
order online through electronic mode.

10. Put up for report, arguments and further

appropriate orders on 03.07.2020 through-VC.

FIR No. ; 5182016, PS: Saal Aahiiia, STATE v. Aryan Dass GBnagatat Davs, k3 W2 PQ
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BAIL APPLICATION

FIR No. : 89/2020

PS: Nabi Karim

STATE v. Sandeep Kumar
U/S: 376(D),354,509 IPC

30.06.2020.

Present:  Sh. Manoj Garg,Ld. Addl. PP for the State

through VC.
Sh. Vikas Arora, Ld. Counsel for accused/applicant
through VC.

1. Fresh Bail application filed. Heard.

2. Hon'ble HC of Delhi in order dated 5th Jure, 2020

in CRL.M.C. 1474/2020 & CRI..M.As. 6330/2020, 6705/2020
titled” MISS G (MINOR) versus STATE OF NCT OF DELHI &

ANR., directed as follows:
“ 23. Accordingly, in order to ensure effective

implementation of the 2018 amendment to the Cr. PC., and
further to the practice directions, as also the orders passed by
the Id. Division Bench of this Court in Reena Jha Vs. UOI (supra)

the following directions are issued:

a) Whenever an accused who is charged under Sections 376(3),
376- AB, 376 - DA or 376 DB of the 'PC or the provisions of the
POCSO Act, moves an application for regular bail or interim bail,
notice shall be issued to the iO as also any counsel on record for

the victim/complainant/informant;

b) The 10 upon receipt of the bail application and/or the notice of
such application, shall immediately issue notice to the
victim/complainant/informant  in prescribed format as per
'Annexure A' of the Practice Directions. The Practice Directions
dated 24th September, 2019 along with 'Annexure A' are
appended to this order for ready reference.

c) The service of notice shall be certified by the SHO of the local
police station by signing Annexure A at the prescribed place.

FIR No. : 89:2020,PS: Nabl Karln, STATE v. Sandecp Kumar,U/S: 376(D),354,509 |PC
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d) The duly completed Annexure A shall be filed along with the

reply/ status report filed by the 1O in respect of the bail
application and shall be presented to the Court.

e) If the 10 cannot trace the complainant/victim/informant, the
reasons for the same shall be mentioned in the status report.
Further, if there is any specific reason for non-appearance of the

complainant/victim/informant, the same shall be recorded and
placed before the Court.

f) In case the complainant/victim/inforrnant has not been traced,
the 10 shall try to ascertain the whereabouts of the

complainant/victim/informant and place the same before the
Court.

g) The Court, before proceeding to hear the bail application
would ascertain the service of notice, and if no notice has been
served, either through the 10 or the counsel on record, as a
secondary safeguard, issue summons to the
complainant/victim/informant.

h) Once the victim/complainant/informant appears before the
Court, and if needed, adequate representation shall be ensured
for the victim/complainant/informant either through own counsel
or through a legal service authority counsel.

i) Al the relevant documents required for the
victim/complainant/informant to effectively represent the case for
opposing the bail shall be provided.

i) In every bail order, service of notice or reasons for non-service
or non-hearing of the complainant/victim/informant shall be
specifically recorded before proceeding to pass orders.

k) If the complainant/victim/informant does not appear despite
service of notice, bail can be considered by the Court, in
accordance with law.

) In case interim bail is sought for an emergency such as death
in family or a medical emergency, and awaiting notice to the
complainant/victim/informant appears non-feasible, in a rare

case, reasons for the same shall first be recorded in the
order........ :

3. Reply filed by 10 to the present anticipatory bail

application. It is further stated that complainant was contacted

FIR No. 1 89/2020,PS: Hakl Karim, STATE v, Sandeep Kumar,U/S: 376(D),354,509 IPC
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over phone but her phone was found switched off. Further, she

is informed on Whatsapp but she did not respond.

4. This is not the mode of notice given to the

complainant/victim as per direction by Hon'ble High Court as
mentioned above. As such, issue show cause notice to 10 as to

why notice was not given to the complainant in proper format.

S. Further, a copy of this order be sent to DGP
concerned.
6. In any case, issue fresh notice to complainant/

victim as per directions of Hon'ble High Court as offence alleged
is under section 376(D) IPC.

s Complainant is at liberty 1o join proceedings in
person or through VC. IO is directea to provide all the necessary
assistance and guidance to victim to address arguments through
electronic mode.

8. Further, 10 is also tc join through electronic mode
only on next date of hearing.

9. Further, TCR be also summoned in the meanwhile
{rom the court of Sh. Kapil Kumar, Ld. MM of PS Nabi Karim, Tis

Hazari for next date of hearing.

10. Put up for reply, arguments and appropriate
orders on 02.07.2020.

(Naveep/Kumar Kashyap)
J-04/Central/THC
30.06.2020

FIR No. * B9/2020,PS: Nabl Karim, STATE v. Sandeep Kumar,U/S: 376(D),354,503 IPC
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BAIL APPLICATION

FIR No. : 316/2019

PS: Pahar Ganj

STATE v. Farooq Dandoo

J/S: 420,376,354,506,174A,34 IPC

30.06.2020.

Present:  Sh. Manoj Garg,Ld. Addl. PF for the State

through VC.

Sh. Rajiv Sirohi, Ld. Counse! for applicant/accused
through VC.

Sh. Rakesh Raina, Ld. Counsel for complainant
through VC. -

Part arguments in detail heard on the anticipatory
bail application of accused Farooq Dandoc and Ali Dandoo.

Let chargesheet be summbned from concerned
Magistrate at the time of further argurments for 03.07.2020.

Let 10 be filec further report regarding the medical
condition of accused no.2. Further, 10 to appear in person or

through VC at the time of further arguments.

(Naveen Kumar Kashyap)
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BAIL APPLICATION

FIR No. : 415/2015
PS: Kotwali

STATE v. Laxman @ Bable
U/S: 395, 397, 365, 120B, 412, IPC

30.06.2020. :
Present:  Sh. Manoj Garg, Addl. PP for the State through VC.

Mr. J.S. Mishra, learned counsel for accused 1
through VC.

It is further reported by S| Daya Nand that medical
papers could not be verified despite contacting concerned
Swami Daya Nand hospital and that such hospital sought

sometime to verify the same.

As such, put up for further report regarding

verification of medical documents and appropriate order for

04/07/2020.

(Naveen Kumar Kashyap)

Scanned with CamScanner



.1

INTERIM BAIL APPLICATION

State Vs. Chandan S/o Ravinder Podar
FIR No. : 63/2015

PS: Karol Bagh
U/S: 395,397,412,120B IPC

30.06.2020

Present:  Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Sh. Zia Afroz, Ld. Counsel from for applicant/
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon’ble
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time including on
98.03.2020, 07.04.2020, 18.04.2020, 05.05.2020, 18.05.2020
and 20.06.2020 from Hon'ble High Court as a result of various
meetings of Delhi State Legal Services Authority, present

application is taken up.

2. Reply filed by 10 .
3. Arguments heard.
4. In nutshell, it is stated and argued on behalf of

accused that accused is in JC March, 2015. That no
incriminating article recovered from his.possession. That he is
only male bread earner in the family. That there is no chances
of accused fleeing from justice or tampering with prosecution

State Vs. Chandan S/o Ravinder Podar,FIR No. : 632015,PS:, Karol Bagh,U/S: 395,387,412,120B IPC
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withesses. As such, he be granted interim bail for 45 days.

5. On the other hand, a detailed reply dated

30.06.2020 filed by the 10, It is further argued by learned Addl.

PP for the state that present offence is very serious in nature

and offences charged against the acoused are punishable ubto

imprisonment for life. |t is further stated that accused is wrongly

claiming that he is not involved in other cases. As such, present

bail application is strongly opposed.

6. The type of cases/offences with which accused is

charged are discussed by Hon'ble High Court in its meeting
dated 18.04.2020. For the present type of offences, a relaxed
criteria for interim bail is recormmended by Hon'ble High Court on
such date but it was further subject to such accused is suffering
from HIV,cancer, chronic kidney dysfunction (requiring dialysis) ,
Hepatitis B or C, Ashtma and T.B.

7. On bare perusal of the present application, it can be
seen that it is not the case of the présent accused that he is
suffering from any such of the disease. As such, the case of the
present accused does not fall under the relaxed criteria given by
the Hon'ble High Court.

8. Even otherwise on merit, apart from general
apprehension i.e. there is spread of corona virus and he is in JC
for long, no other ground is raised.

9. This court do not find the ground on merit stated by
the accused sufficient to admit him to interim bail. Further, it is
not the case that he is or anybody in his barrack is suffering from
corona virus. Further, offence is very serious in nature. Further,
such accused is Involved in mulliple cases including of the

present nature earlier also. As such, this court is not inciined to
Stalo Va. Chandan S/o favindor Podar,FIR No, : 63/2018,P8:, Katol Bagh,U/s: 305,307,412,1200 PG
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grant interim bail to the present accused. With these

observations, present interim bail application is dismissed.

10. Counsel for accused/applicant is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kujar Kashyap)
A%J-04/Central/THC
30.06.2020.

State Vs, Chandan S'o Ravinder Podar,FIR No. : 63:2015,PS:, Katol Bagh,US: 395,397 412,108 \P¢

Scanned with CamScanner



nticipatory Bail

State vs Laxmi Chahar w/o Mr. Ravi Kumar Chahar
FIR No. Not Known

P. 5. Pahar Ganj

U/s: Not Known

30.06.2020

Present: Mr. Manoj Garg, Learned Addl. PP for State through VC.
Mr. Manoj Sharma, Learned counsel for applicant / accused
through VC.

Vide this order, present bail application u/s 438 Cr.PC filed on
24.06.2020 for anticipatory bail by accused / applicant Laxmi Chahar is
disposed of.

In nut shell, it is stated by the accused site that she got married
to one Ravi Kumar in 1996; that they were having two children out of such
marriage; that husband of the applicant deserted her and the children
after giving merciless beatings; that her husband always maltreated her;
on the intervening night of 17-18/04/2020 Ms. Khushboo Chahar, daughter
and Nikhil Chahar left the residence of the applicant at the instigation of
their father Ravi Chahar. It is further rﬁentioned that a. close friend Sachin
Tyagi is helping the applicant in such tough time. But the daughter has
threaten such person also regarding false implication in such case. It is
further stated that such daughter Khushboo Chahar has made some false

complaint against the present applicant and Sachin Tyagi. It is further

State vs Laxmi Chahar w/o Mr. Ravi Kumar Chahar
FIR No. Not Known

P.S. Pahar Ganj

U/s: Not Known
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stated that th‘e applicant has also file certain police complaint against
Khushboo Chahar re-garding change of password etc. It is further stated
that police officials had come to the residence of applicant in her absence
and neighbour told that there is some non bailable offence alleged against
the applicant and there is imminent danger of her arrest. As such, she has
filed present application seeking prayer that 10 / SHO be directed to
release the applicant on bail in the event of arrest.

On the other hand, it is argued on behalf of the state that
present applicant filed two complaint against Ms. Khushboo Chahar for
misusing / hacking of e-mail ID of the present applicant and also for
criminal intimidation against the present applicant and her friend Sachin
Tyaqi. It is further stated that on the other hand such Khushboo Chahar
and Nikhil Chahar has also filed two complaints that they are being
tortured, abused and harassed physically, mentally, sexually in every
possible way by the present applicant, Smt. Laxmi Devi. It is stated that
inquiry of above complaints are pending. It is further stated that as per
record of PS Pahar Ganj, no FIR has been registered against the present FIR
till date and present applicant is not wanted in any criminal case at
present.

| have heard both the sides and gone through the record.

The personal liberty is a priceless treasure for a human being. It

is founded on the bed rock of constitutional right and accentuated further

State vs Laxmi Chahar w/o Mr. Ravi Kumar Chahar
FIR No. Not Known

P. S. Pahar Ganj

U/s: Not Known
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Siliese society. Deprivation of liberty of a person has enormous impact on
his mind as well as body. Further article 21 Of the Constitution mandates
that no Person shall pe deprived of his life or personal liberty except
according to procedure established by law. Further India is a signatory to
the International Covenant On Civil And Political Rights, 1966 and,
therefore, Article 21 of the Constitution has to be understood in the light of
the International Covenant On Civil And Political Rights, 1966. Further
Presumption of innocence is a human right. Article 21 in view of its
expansive meaning not only protects life and liberty ,but also envisages a
fair procedure. Liberty of a person should not ordinarily be interfered with
unless there exist cogent grounds therefor. The fundamental principle of
our system of justice is that a person should not be deprived of his liberty
except for a distinct breach of law. If there is no substantial risk of the
accused fleeing the course of justice, there is no reason why he should be
imprisoned during the period of his trial. The basic rule is to release him
on bail unless there are circumstances suggesting the possibility of his
fleeing from justice or thwarting the course of justice. When bail is refused,
it is a restriction on personal liberty of the individual guaranteed by Article
21 of the Constitution.

But, the liberty of an individual is not absolute. The Society by

its collective wisdom through process of law can withdraw the liberty that

State vs Laxmi Chahar w/o Mr. Ravi Kumar Chahar
FIR No. Not Known

P. S. Pahar Ganj

U/s: Not Known
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it has sanctioned to an individual when an individual becomes a danger to
the societal order. A society expects responsibility and accountability form
the member, and it desires that the citizens should obey the law,
respecting it as a cherished social norm. Therefore, when an individual
behaves in a disharmonious manner ushering in disorderly thing which the
society disapproves, the legal consequences are bound to follow.

It appears that some cross complaints made by the present
applicant and her children against each other but so far no FIR is
registered against the present accused. As registration of FIR is pre-
condition for investigation as per the CrPC. There cannot be any

reasonable apprehension of arrest without FIR. As such, no ground is made
out to grant the relief sought in the present application.
With these observations present bail application is disposed of as

dismissed. Learned counsel for the applicant / accused is at liberty to collect the

order dasti or through electronic mode. Copy of order be uploaded on the website.

State vs Laxmi Chahar w/o Mr. Ravi Kumar Chahar

FIR No. Not Known
P. S. Pahar Ganj
U/s: Not Known
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BAIL APPLICATION

FIR No. :105/2020

PS: Pahar Ganj

STATE v. Jitesh @ Lovely s/o Jagdish
U/S: 380/411/34 IPC

30.06.2020.

Present:  Sh. Manoj Garg, Addl. PP for the State through VC.
Mr. Sunil Gautam, learned counsel for the accused.

o XY

Ui
Reply filed by the 1O.
Arguments in detail heard.
During the course of the arguments, it is argued
‘that regular or anticipatory bail has been granted to co-accused.
But copy is not with the counsel for the accused. As such, |0 is
directed to file further reply alongwith copy of the order of bail if
any in this case. Issue notice to |0 accordingly.
Put up for reply, further arguments and appropriate

orders for 03/07/2020.
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